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ORJDated_22.7.93. 

Counter not fi1ed.It is submitted by 

the learned Coun1 for the petitiorier that in the 

Original ?Qplic3tion, his prayer is only for disposal 

of his appeal petit i on and the re f ore, the 0. . should 

be disposed of by an appropriate direction to the 

eSprx3eflt5 without waiting the counter. 

Short fts of this case is that the 

petitioner is working a a pe 	in the Office of the 

Respoent No. 3. In a disciplinary prcceeding started 

against him, he has been irrposed with punishrnaflt of 

removal of service in order datd 21. 7,l97 at 

znnexure-1 passed by the Respoident No. 3. At annexure-2, 

is the appeal petition filed by the applicant on 

21..97 to the Central provident Fund Commissioner 

(Respoent No.1) against the above punishnnt.It is, 

submitted by the learned COUflS€1 for the petitiner 

thot even though, this apeai petition has been filed 

to the apprcpriate authotity and within the period of 

limitation, tbis statutory ap L:eal has not been diSposed 

of even afte passage of almost one year. In consiaer- 

ti 	of the above, submissIons, Respondent no.1 is 

directed tth dispose of the ap!.e al pet Itlon dated 

21.3.97 against the punishrTeflt of removal of service 

irr)osed on the petitioner in oLder dated 21.7.97 

strictly in accordance with rules if the sare i still 

pending with the fespondeflt No.1 within a period of 

90(ninety) days from the date of receipt of a ccy 

of this ordere  

with the aboVe djLECtOflS, the Oriciral 

2pp1iCatiCfl is disposed of. 
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L€t a copy of this order be given to the learned 

Counsels of both sides. 

Le rne d Sen lot Stand in g C Oun e 1 Sh ri 

.ASLok Mdanty is presentnd is heard On behalf of the 

Resporrlents, 

Vice -Chairrnan 

Mae r(Juic lal) 

I 


